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0.A.No.309/93 	I Ut. of decision: 25-2-1994. 

Judgement C As per the Han' ble Sri A.B. Gorthi, Member, Admn. ) 

Applicant No.1 is the widow of late U. Chakrapani 

who was discharged from Railway Service on medical grounds 

on 13-2-1984. He died on 2-10-87. Initially applicant 

No.1 approached the authorities concerned reque5ting for 

appointment on compassionate grounds. She was called for: 

selection but was round medically unfit. Thereafter she 

requested the authorities to give appointment on compa-

ssionate grounds to her adapted. son (applicant No.2). Her 

request was rejected on the ground that the adb5tion,of 

applicant No.2 did not seem to be in order a.s at thdtime 
of adoption his age was 16 years. She was, therefore, 

aftuised to approach a competent' t:&t'b!}aw and obtain 

the decree of the Principal District Munsiff, Kavali in 

0.5.No.44/1991 which is at Annexuro—Ull to O.A. Even 
-- 

cant NO.1 for giving appointment to applicant No.2 and 

this was done vide Memo. dt.7-1-1992 without assigning 

The respondents refused the claim of the applicant 

on the ground that applicant No.2 could not be Said to 

be the legally adopted sn of late U. Chakrapani:. 

We have heard learned counsel for both the parties. 

Mr. T. Laksbminarayana, learned counsel for the applicants 

has shown. us an in)tation card dt.10-6-83 which isC.o  the 

effect, that late D. Chakrapani and his wife, D. Mariamma 

were to adopt P. Suvarnaraju on 26-6-1983 at  10.30 a. m. 
orIlJUJ-FI LIO C I ILL'L'U ri't.y n11 ludvib irOTI 

P. Alexander to the effect that he attended and witnesse 
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the adoption ceremony. There is also an adoption deed 

je purporting to have signed by the Late D. Chakrapani 

and applicant No.1. With the help of all these documents 

and taking support from the decree of the Principal District 

Munsif'f, Kavali, the learned counsel for the applicants 

coritendg that there should be no doubt as regards the 

factum or the validity of the adoption of applicant No.2 

by late D. Chakrapani. On the other hand, Sri J. P. Gopa]. Rao  

learned counsel for the respondents has drawn my attention 

to certain service documents signed by late Chakrapani 

himself which show that at th,time of his discharge from 
44&t 

serviceie nominated his wife Mariamma to receive  payment 

that in the event of hSpominee predeceasing him, the amount 

shniilri hn nnirf tin hi.q r-lni,nhhor. Smti IL..Anngmmn :i.iiff.nff 

D. Kutumba Rao. Further, in a letter dt.1-2-85 addressed 

to the Divisional Railway Manager, S.C.Railway, \Jijayawada, 

give appointment to his daughter, Mrs. D. Annamma:1 In 
	 — 

that letter had further stated that his daughter was "the 

tcL 

on tM-s scholastic certificate issued in respect of applicant 

No.2by the State Board of Technical Education and Training 
Ha 

wherein the name of the father of applicant No.2 w-emza shown 
as P. Prasada Rao and not that of the adopted father, late 

Chakrapani. 

yw •'CLI J.Os lo 	 I IS 	tJ WI IIIO 

at length. The applicant's counsel urged before us that 

- 
'establish the fact that applicant No.2 was the adopted 

of late 0. Chakrapani and qplicant No.1. He alsoassai 
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To 

The General Manager, Union of India, 
S.C.Rly, Railnilayam, Secunderabad. 

The Divisional Railway Manager, S.C.Rly, vijavawacla. 
The Senior Divisional personnel Officer, 

S.C.Rly, Vijayawada. 

One copy to Mr.T.Lakshminarayana, Advocate, CAT.Hy. 
One copy to Mr.J.R.Gopal Rao, SC for Rlys, CAT.Hyd. 
One copy to Itrarv. rAn'. 

'-'-Fed'.  
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the manner in which the respondents initially objected 

to the adoption on the single ground that applicant No.2 

was 1 6Lyeas at the time S adoption, aLnd tha manner In 

which they subsequently rejected the reques of the appli-

cants without even qiving reasons For 4uqh rejection. He 

ther'efore objected to the resiiofldents bringing out various 

- 	'other' factors such as religion of. the applicants. 

5. 	A careful scrutiny of FORM No.6, Statement showing 

the details of the members of the Family For the purpose 

of Family Pension Scheme, 196411 (Annexure-R1 in the counter), 

FORM No.1,11Nomination for Orinary gratuity/Oeath-cum 

retirement gratuity both signed by late D. Chakrapai I at 
the time of UiscIIoL 

"=Leo it abun- 
dantly clear that he had no son, adopted or otherwise 	- - 

- 4-ho time of his death. This view gets further strength-
ened From the letter wnxcii u. 

-j 	flPM 

on 1-2-1985, i.e. aftet he discharged From service. In 
- 	

- 	 -: 	r.nmnassionate appointment to 
his married daughter, D. Annamma, he categor.icass, 

that twas only the person looking his family. There 

was also a categorical statement in that letter that he 

had only one daughter and wire and that theta was no other 

kith and kin to look after him. 

-- -'Pinient material on ecord to 
justify the 	 decision to retuse - t.ut.. 

appointment to applicant No.2. In view of. this, I am 

unable to accept the plea of the applicantâ For a direction 
LU 

nnflintmant on compassionate 

	

ground to applicant No.2. The applicatioq is tnai-w- 	- - 

dismissed without any order as to costs. As the OA is 

not allowed, M.A.No.3799/92 is rejected. -- 

r 

-- 	 ( A.B. GojYhi ) 
- 	 Member (Rdm.) 

Ot. 25-2-1994 
Open Court dictatt&tN 
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-1994. 

M.A./R.VC.A. No. 

in 

D.A.No 

T.A.No. 	 (W.p.No. 

titted and, Interim Directions 
I 	 - 

Allowed. 	 • 
ç Ct p 

nisoped of with 	 S. 

tliEmtssed. 	 • 
I 	 t 

_srw• 

Reected/crdered 	 • 

	

No order as to costs. 	,'- 
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